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(i) Cases shall not be referred to ITTGRC wherever an appeal against the order of Court at
appropriate judicial forum is decided to be filed.

(i) 1f the order of High Court to allow filing of TRAN-1/2 etc has been accepted by the

Jjurisdictional Competent Authority of the Centre/State Tax, then such cases shall not be
referred to ITGRC.
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nll ctithqlu-up@nic.in

Regarding Tran-1 Issue of M/s Swati Enterprises GSTIN 09AKIPK7573P1Z6 WIRT TAX NO. 356 OF 2020- Aliahabad High
Court

* From : gstn legal <gstn.legal@gstn.org.in> Thu, Oct 01, 2020 12:21 PM
: Régarding Tran-1 issue of M/s Swati Enterprises GSTIN 09AKIPK7573P126 WIRT TAX NO. 356 OF 47 sttachments
2020- Allahabad High Court

To : Joint Commissioner CT UP <ctithglu-up@nic.in>, ctr3gz-up@nic.in

Cc : mohammad shadash <mohammad.shadasb@gstn.org,in>, srishtl saxena
<srishtl_saxena@gstn,org.in>, legal assistant <legal.assistantigstn.org.in>, akshay lal
<akshay lak@gstn.org.in>, jitendra singh <jitendra,singh@gstn.org.in>

Dear Sir,

This Is in reference to letter dated 16,09,2020 (enclosed) addressed to Joint Cormenissioner, Comm. Tax, IT Div., Comenr, Tax HQ and
same was forwarded to GSTN vide e-mail dated 24.09.2020 along with representation of Petitioner and High Court’s order dated 06.07.2020 for
: nmmwueummummmmm in 7th ITGRC meeting (copy attached) it was decided that in sl such cases where Court had
_ directed to akow the filing of TRAN-1 ly or ¢l lly, with ;Mngmvcmsuemmmmebammmhnu;imhamlm
g ovmrpﬂsdlcﬂomlmmormlnhdluhehplmmd&vemmlioﬁlowUmpcﬁomndeemmMpmuodlqﬂyu',
per CGST/SGST/UTGST Act, law and rules, It was decided that the Commissionerate/States mary either file an appeal against the above-mentioned
ordororlﬂlvnsfoundlobelﬂtcunlnwmsoﬂ!ndGS‘l’vadlduclsamremdiumm*dwopcofﬂﬁ&thfmmlmm&m.
ﬁuaumgmae ded by the Commissioner following the prescrided pe

Further, vide a"ncm(apym;nmmmmwmammlmmmm
chaim of the taxpayers checked including verification of the credit and ascertain the amount of credit that was ciaimed in the various tables of GST
TRAN-1 & TRAN-2. Wherever required & certificate from counterpart tax authority may be obtained regarding genuineness of claim. After being
uﬂsﬂodaoommmmdmdalm.tmmmmwmb‘mmemmhpm«nmmmﬂmonaﬂmncmmuw

chmmwmm«gqmu -1/TRAN-2.
GSTC Secretariat had prescribed the folowing format 1o be followed by the jurisdictional tax authority while forwarding cases in terms of the
mmdaz""csrcwd-ommmzzms(enpymdmnmmhcsmmmnmoszumeonm

SNo | Title of Case | WP No. | Issue | Directions of | Error Committed mmmduﬁonofo&iwofuu
RAP in Brief CH:“N,’?EM by the taxpayer | State/Centre

§§§

Again in the 111N |TGRE (copy attached) mooting it was decided that once the order has been acceptad by the jurisdictionsl autharity and has
attalned finakty, it needs 1o be communicated n writing to GSTN with the approval of the competent authority of Centre/ State Tax 1o
implement that arder. On this aspect, it was discussed that a final decision regarding fling writ appeal/ review petition/ SLP against any court order
of atceptance of the concerned court order in a time bound manner has to be taken by the jurisdictional Central Tax/ State Tax authoritles as per
. prescribed gudelines. In cases pertaining to Central Tax taxpayers, if it is decided by the jurisdictional Central Tax Commissionerate
with the approval of the Chief Commissioner concerned to accept the said order of Hon'ble High Court/ Hon'ble

X ww-nwmmmmmmummmmm»mwm
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momnm'u-com

Slmhm InaudsuteTnuxpmn umemuumomtsmm:mmmwmunnmwemmmmmmm it needs to be
. mmﬂmdmwnmmssmwmumdmonssmmammmmapmlocsmemmmsmummmo'mwu
olﬂmfbbCal_n.Om ing of the l from the jurisdictionsl field formation with the approval of the Chief Commissioner of Central
TuovCammusumuolsmem-.aslheeuemaybe,GSTNMIuhaaiwforcnmphmdmnwerloropenluanh-porullalhesaid
Wuowmr.u-pdw.mlmMmmmmnu\umssMelmmdmwmwmawmwm
_uwnaoapmtomofcsstmzonandthmmmmiandwnhwmmremedial.cuon,ﬂ quired. The said decision was
‘communicated vide OM no, 266/11th ITGRC/GSTC/2020{Part-1)/2909 dated 17 06.2020 (copy attached).

Jnmolthoabcm since the n"'vrsmcmmu.mrlnmmm the procedure as prescribed in the u"‘nsncmmw«o
vwnm ITGRC/GSTC/2020[Part-1)/2909 dated 17.06.2020 may be followed in this case and accordingly the case may be processed.
'vamk_tod{wvmrlnfwmn and necessary action,

The informetion transmitted as part of this mail, including any attactments, is intended only for the person or entity to which
it is sddressed and may cantain coofidential ndlor privileged utu-ul. Goods And Services Tax Network (GSTN) does not accept or
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assupe any lisbility, responsibility or duty of care for any use of or reliance on this mail by amyone, other than the addressee.
My reuse, review, retransmission, dissemination, paraphrasing, distribution or other ase of the inforsation and deta in any
mareer or form, wWwither by photocopying, electronically, by internet, Within another document or otherwise, by persons or
entities other than the intended recipient way be unlawful, I¢ you are not the intended recipient of this mail or inforsation
contained therein, please contact the sender anc delete the waterial from any cowputer.

WARNING: Cosputer viruses can be transmitted via epall. The recipient should check this ewail and any attachoen ts for t he
presence of viruses. Goods And Services Tax Metwork (GSTN) accepts no 1iability for any dasage caused a5 a result of any virus or
other walware transaitted by this e-mail. Recipient should carry out own virus checks before opening the e-sall or attacheent. E-
nail transmission cannot be guaranteed to be secure or errar-fros as informaticn could be intercepted, corrupted, lost,
destroyed, arrive late or incomplete, or contain viruses. The sender therefore does rot accept liability for any errors or
caissions in the contents of this message, which arise os & result of e-mail transmission.
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